287 Matters

Lok Sabha that the Rajya Sabha, at
its sitting held on the 13th December,
1983, agreed without any amendment
to the Textile Undertakings (Taking
over the Management) Bill, 1983,
which was passed by the Lok Sabha
at its sitting held on the 8th
December, 1983.

CRIMINAL LAW (SECOND AMEND-
MENT) BILL

As passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table of
the House the Criminal Law (Second
Amendment) Bill, 1983, as passed by Rajya
Sabha.

————

11.55 hrs.
MATTERS UNDER RULE 377

(i) Need for Timely Intimation to State

Governments Regarding Funds Sanctioned
for Various Centrally Aided Schemes

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : It is generally seen that
Government of India’s sanction of funds
under the different centrally sided plan
schemes like appointment of Hindi teachers
in the Non-Hindi speaking States, National
Adult Education Programme, Scholarships
related to Sanskrit and Hindi Education,
National Scholarships, National Service
Scheme, Non-formal part time Elementary
Bducation etc. is communicated to the
State Government towards the end of the
financ’al year. This obviously creates difficul-
ties in the proper implementation of the
schemes and the full utilisation of funds
sanctioned. Even, pending the actual
sanction, no advance intimation is given to
the State Governments indicating the size of
the funds sanctionable under the different
sch mes in order to enable the State Govern-
ment to take preliminary actions to ground
the schemes or to make any advance
commitment in this regard. It is, therefore,
necessary that soon after the passing of the
Central Budget, sanction should be communi-
cated to the State Government by the depart-
ment concerned with the different Centrally
aided Schemes.

In view of this, I request the Government
of India to do the needful for effective
implementation of various Centrally aided
schemes.

DECEMBER 15, 1983

under rule 377 288

(il) Irregular Supply of Electricity to Jodhpaur,
Affecting Industries, etc. and Need for Early
Construction of 220 KV line.
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